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Part II - Section 3 

 

केन्द्र-शासित प्रदेश लद्दाख प्रशािन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
Notification 

Ladakh, the 27th of August, 2026. 

 

S.O. 257 .— In exercise of the powers conferred by section 3 of the Jammu and Kashmir Motor 

Spirit and Diesel Oil (Taxation of Sales) Act, 2005 (1948 A.D.), as adapted to the Union territory 

of Ladakh vide S.O. 3775 dated 23.10.2020, and in partial modification of SRO-262 dated 

06.06.2018, the Administration of the Union territory of Ladakh hereby makes the following 

amendment in the said notification, namely :— 

In the Schedule appended to the said notification, against Serial. No. 4, for the existing entry 

21% in column (3), the entry “5%” shall be substituted. 

This notification shall be deemed to have come into force with effect from 28.08.2026. 

 

By order of the Lieutenant Governor of Ladakh. 

 

Sd/- 

(Ashish Kundra), IAS 

Chief Secretary & Finance Secretary 

 

 लद्दाख, 01 ससतंबर, 2026  
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No: A/1122/2026-F&CS (40901)/3127-33 Dated:28.08.2026 

 

Copy to: - 

1. Joint Secretary (JKL), Ministry of Home Affairs, GOI 

2. Chairperson, Petroleum and Natural Gas Regulatory Board. 

3. All Administrative Secretaries, UT Ladakh 

4. Secretary to Hon'ble Lieutenant Governor, UT Ladakh for information of Hon'ble 

Lt. Governor. 

5. OSD to Chief Secretary for Information. 

6. In-charge Website NIC, UT Ladakh. 

7. Statutory Order file/Notification file. 

 

 

(Kaneez Fatima) 

Chief Petroleum and Taxation Officer 

Union Territory of Ladakh 

 

 

  

 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 

Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 

consequences and also for any other misrepresentation etc.” 
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